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Title: Issue regarding violating the procedures and siphoning the money taking from the Government by the Prerana
Education and Social Trust in Karnataka.

SHRI H.D. DEVEGOWDA : This is not an issue pertaining to any Member. ...(Interruptions) This is an issue pertaining to a
Trust which was violating the procedures and siphoning the money by taking favours from the Government on a qguid pro
guo basis....(Interruptions) There is a nexus between the corporate houses and the Chief Minister who has given certain
concessions to the company....(Interruptions)

Madam, I would like to quote what Shri Atal Behari Vajpayee said. When Shri Atal Behari Vajpayee was the Leader of the
Opposition, he raised the Antulay issue in the very same House, who was forced to resigna€| (Interruptions) Shri Antulay
was the former Chief Minister of Maharashtra....(Interruptions) 1 repeat Shri Vajpayee raised that issue when he was the
Leader of the Opposition....(Interruptions) In this connection, I would like to ask Shrimati Sushma Swaraj how they are not
allowing me to raise this issue. Let us raise ita€| (Interruptions) I have got all the documents....(Interruptions)

Madam, these are the proceedings wherein Shri Atal Behari Vajpayee raised the issue of Shri Antulay, the former
Chief Minister of Maharashtra....(Interruptions)

MADAM SPEAKER: Nothing will go on record except the version of Shri H.D. Devedowa.
(Interruptions) &€+

SHRI H.D. DEVEGOWDA : Madam, I would like to mention that the Prerana Education and Social Trust has swallowed
Rs.27 crore from the corporate houses....(Interruptions) 1 would like to tell you that the South-West Mining Limited is a
public limited company and incorporated in 1996. Its present address is Vidyanagar, Tornagallu, Sandur (Tk), Bellary
District, Bellary. From that place, they have taken Rs.20 crore. ...(Interruptions) 1 would like to tell you about
this....(Interruptions)

Madam, I would like to tell you that M/s. MML has raised the demand of Rs. 118 crore till September, 2006.
...(Interruptions) Madam Speaker, we will not allow them when they speak. How can they disturb like this?
...(Interruptions)

This Prerana Educational and Social Trust has taken donations from several companies and individuals amounting to Rs.
27.18 crore. They have taken Rs. 1.37 crore from Adarsh Developers, Rs. 3.40 crore from Industrial Techno Manpower
Services Private Limited, Rs. 3.40 crore from Jai Bharath Technical Private Limited, Rs. 4.30 crore from Shri B.M.
Jayashankar, Rs. 50 lakh from Prof. Jawahar. Rs. 50 lakh from Prof. Doreswamy, Rs. 50 lakh from Shri B.Y. Raghavendra,
Rs. 3.2 crore from Real Technical Solutions Private Limited, Rs. 10 crore from South West Mining Limited and Rs. One lakh
from Shri B.Y. Vijayendra. The total amount received comes to Rs. 27.18 crore. ...(Interruptions)

Madam, I would like to submit that the paid up capital of another company namely, Industrial Techno Manpower Supply and
Services Private Limited is Rs. One lakh only. They have shown a loss of Rs. 171 lakh during last year, but they have given a
donation of Rs. 3.40 crore to this trust. Then, another company's name is Jai Bharat Technical Services Private Limited.
Their share capital is only Rs. One lakh, their loss is Rs. 135 lakh, but they have made a donation of Rs. 3.40 crore. The
name of another company is Real Technical Solutions Private Limited. Their share capital is also only Rs. One lakh and they
have made a donation of Rs. 3.20 crore. This is how all the money has been siphoned off and they have all given a donation
to the tune of Rs. 27 crore to Prerana Educational Trust. ...(Interruptions)

I will prove all these things with documents. This is how the Karnataka Government, in collusion with the Chief Minister and
local officials siphoned off this money to this trust. ...(Interruptions)

MADAM SPEAKER: Please conclude.
...(Interruptions)

SHRI H.D. DEVEGOWDA : Madam, there is a letter written by the Secretary of the Revenue Department of the Government

of Karnataka to the Principal Secretary to the Chief Minister on 7t June, 2010 in which he wrote about the encroachment of
the lake land by Adarsh Developers in Deverabeesanahalli area. ...(Interruptions) He wrote in this letter that this company
is using the road constructed by them and it is not a public road. As per the order of the hon. High Court in W.R.31343/95,
the lake land cannot be granted or allotted for any other purpose. ...(Interruptions) Any action on the part of the
Government to allow or permit utilization of lake bed land for any other purpose like road would amount to contempt of



court. ...(Interruptions) He further states in that letter that this is the second case concerning a developer where the Chief
Minister's office has intervened and if we do not take any action against encroachments by powerful people and developers,
we will have no moral courage to initiate action against any other encroacher. ...(Interruptions) This is the letter written by
the Secretary of the Revenue Department to the Principal Secretary to the Chief Minister. ...(Interruptions)

MADAM SPEAKER: Alright. You have made your point. Thank you very much.
...(Interruptions)

MADAM SPEAKER: Hon. Members, those who want to associate with this matter, please send your slips to the Table. Shri
Rewati Raman Singh.

...(Interruptions)

SHRI KAMAL KISHOR 'COMMANDQ' (BAHRAICH): Madam Speaker, I would like to associate myself with the matter raised
by Shri Devegowda.
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12.41 hrs.

At this stage Shri Anant Kumar Hegde and some other hon. Members went back to their seats



